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By filing M.A.No57 of 20u5 

and Melilo)  today, learned courselfor, 
1 

the applicant expressed his desire 

to withdrawn this Original Application; 

as the proceedings initiated against 

the applicant has already been dropped 

After hearing learned Cunsel for the 

Applicant and Mr. P.C. Panda, learned 

Counsel fo.r the Respondents, this 

Orginai Ap11catjon is disposed of 

as wit'ndrawn 

Inform the parties. 
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